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PN
DATE OF DECISION  29-3-1994
Man julabemn D, Goswami, Petitioner

Mr. K.K. &hah,

~Advocate for the Petitioner (8
Versus

Union of India & Ors.

'+ A it L oo Respondents

My 5 T~ Yo :
Vi, Aee KRotnaril,

i , Advocate for the Respondent(s)

CORAM .

The Hon’ble Mr. V. Rachakrishnan, Adm. Member.

The Hon’ble Mr.

JUDGMENT
1. Whether Reporters of Local papers may be allowed to
see the Judgment ?

2; To be referred to the Reporter or not ?

! Whefher their Lordships wish to see the fair copy of
the Judgment ?

4. Whether it needs to be circulated to other Benches of
the Tribunal ? :




Man julaben L. Goswami,

W/o.Late Shri Dharamgar K. Goswami,

Residing at Alogone Society,

Hapa, Dist: Jamagar. . vaee i OPlicant.

(Advocate: Mr. K.K. Shah)

Ve rsus.

1. Union of India

Notice to be served through
The Secretary, Railway Board,
Rail Bhuwan, New DLelhi.

2. The General Manager(E)
Western Railway,
Headquarter Office,
Churchgate, Bombay.

£

. Divisional Railway Manager

Western Railway,

Divisional Office,

Kothi Compound, Rajkot. «s+s+s Respondents.

(Advocate: Mr. A.3. Kothari)

ORAL ORDER

D.A.No. 487 OF 1993

Date: 29-3-1994

#er: Hon'ble Mr. V. Radhakrishnan, Admn. Member.
| Heard Mr. K.K. Shah, learned advocate for the
gpplicant anéd Mr. A.S.Kothari, learned advocate for the

respeondents.

R o The applicant is a widow of late Shri Dharamgar
K.Goswami, who dies during service in the Railways. In
1986-87 she applied for compassionate appointment for
her son Girishgar, which was rejected by the respondent
No. 2 in February, 1988. Later, it appears that her

son Girishgar separated from her and is not staying with
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period of eight weeks from the date of receipt of
this order. The General Manager/Railway Board to
communicate this decision thereafter within a week

to the applicant. With the above direction the

application stands disposed off. No order as to costs.

(V. Radhakrishnan)
Member (A)




Date Office Report ORDER
8=T=94 M,.A, 330/94 In O.A, 487/93
Mr, Kothari has filed leave note, However, Mr, Shah
counsel r the applicaat states that he has no
objection if the time for compliamce of the order
is extenéed. M.,A, allowed, M,A, stands disposed of
accordinglyiig\ ‘
e
(Or, R.K., Saxena) (Ke Ramamoorthy)
Member (J) Member (A)
*®AS
2.2.1995

MeAl./32/95 in DeA. /487/93,

MreAnil S.Kothari states that Mr.K.K.Shah

has no objection to the extension of time, Time is
extended up to 15.4,1995. M.A./32/95 stands

disposed oﬁj{//////

(Dr. R.K.S axena)

Member (J) (V-Radhakrishnan)

Member (A)

ait,



Office Report

ORDER

24 241995}

M..A. 330&‘4 In (.-.‘}‘! 487‘93

Mr, Kothari has filed leave note, However, Mr, Shah
counsel for the applicant states that he has no
objection if the time for compliance of the order
is extented, M.,A. allowdd, M.,A, stands disposed of

accordingly.

(Dr. R.X. 3axena) (Ke Ramamcorthy)
Member (J) Member (A)
w43,

f’f. A.:‘{:3 2/")5 in ‘D. A. /487/93. ’\\

Mr.Anil S.Kothari states that Mr,K.K.Shah|
has no ohjection to the extension of time, Timi’e is
|

extended up to 15.4.1995., M.A./32/95 stands
disposed of,

(Dr.R.K Saxena) { Ly
o ° \VeRadhaks Y \
Menber (3) akrishnan) \\

Member(A)




1'.>ENTRAL£{MHNISﬂﬁdTVT TRI 3,
shmedabad Bench

Application No, & alu &‘4(4*;

Transfer Application

CLRITNICATL

Certified that no further action is required tobe

of 19 .‘

0la W,Pett No,

taken and the case is fit for consigmment to the Record

Room (Becided)
Dated : eefoulay

Countersignegas

Sectioq/Qﬁ%fCﬁEVCourt officer

Simmature

Y
;1;U'V~ = ) § /.
f}?c,//”’—2;§7/7/)z\\

cenf&')f

[of the Dealing

tant
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